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REPORT OF JOINT COMMITTEE CONSTITUTED IN O.A.

NO. 204/2024 (CzZ) IN THE MATTER OF NARENDRA

SINGH BRADWAL V/S UNION OF INDIA & OTHERS ORDER

DATED 29.08.2024 PASSED BY HON’BLE TRIBUNAL

1. That Hon’ble National Green Tribunal has been
pleased to passed order dated 29.08.2024 and
constituted a joint committee consisting:-

i. One representative from the Secretary
(Environment) Jaipur, Rajasthan
ii. One representative from Secretary
(Mines), Jaipur, Rajasthan.
iii. One Representative from Rajasthan State
Pollution Control Board.
Hon’ble Tribunal directed the aforesaid
committee to visit the place and submit the
factual and action taken report within in six
week. The State Pollution Control Board will
be a nodal agency for coordination and
logistic support.

2 . That 1in pursuance to order dated 29.08.2024
Department of Mines & Geology has appointed
Superintending Mine Engineer (Vigilance)
Jaipur, Secretary Environment and State
Pollution Control Board has appointed

Regional Officer, Jaipur (South) A copy of
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the orders are submitted herewith and marked
as Annexure-1l.
That, thereafter, it has been decided that a
joint inspection should be held by the joint
committee as under:-

Superintending Mine Engineer, Department

of Mines & Geology, Jaipur.

Regional Officer, Rajasthan State

Pollution Control Board, Jaipur (South).

In pursuance to aforesaid decision, a joint

inspection was held on 03.12.2024. Prior to
aforesaid joint inspection, committee try to
inform to the applicant, but due to non-
availability of details/contact number it was
not possible. It is further submitted that,
thereafter, a Jjoint inspection was held on
03.12.2024 and it was observed that there are
16 number of units operating, out of them 8
units are engaged in cutting and polishing of
Granite/Marble slabs, 6 units are Engineered
Quartz Slab (Artificial Quartz Slab)and 2
units are Mineral Grinding. All the units are
established on the 1land duly converted by
competent authority for industrial purpose

and having wvalid consent with he State
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Board. All the units have adopted requisite
pollution control measures. Water wused in
cutting process recycled and no waste water
found discharged outside the premises. Slurry
generated during cutting process used in land
filling and/or sold to use in manufacturing
of Ceramic Tiles. No site 1is allotted by
District Administration for disposal of
slurry, Dudu Industrial Federation has
requested to District Administration to allot
the 1land for disposal of slurry generated
from the units. During visit, Joint Committee
also observed slurry disposed 1in factory
premises, slurry stored by private land owner
at own land to sale and also found stored
near NHAI/Village Road/Government land. Joint
Committee also visited Peevda Talab, Village
Gidhani and no slurry was found disposed
nearby water body.

The committee also took photograph of the
site inspection which are annexed along with
joint inspection report. A copy of the Jjoint
inspection report dated 03.12.2024 along with

Photograph 1is submitted herewith and marked

as Annexure-2. éjffféﬁéjf?
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i.) State Pollution Control Board visited all
the 16 units, out of them 8 Marble/Granite
units, 6 Quartz units and 2 units are engaged
in manufacturing of Mineral Grinding. All 16
units having wvalid consent and adopted
pollution control measures.

ii.)State Board issued guidelines for
Abatement of Pollution in Mineral Grinding
Industry time to time. Two Mineral Grinding
units M/s Shri Balaji Impex and M/s Shiva
Mineral were found operative in the area.
Consent to establish was granted by the State
Pollution Control Board to M/s Shri Balaji
Impex on 01.08.2012 as per prevailing siting
guidelines dated 17.05.2012 after ensuring no
abadi and water body within 500 mtrs.
certificate issued by Tehsildar and Water
Resource Department and land conversion for
industrial wuse by competent authority and
consent to establish to M/s Shiva Mineral
granted on 11.06.2021 on converted land by
the competent authority as per prevailing
guideline dated 21.7.2020. A copy of the
Guideline dated 17.05.2012 & 21.7.2020,land

conversion order, Tehsildar WRD
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Certificate are submitted herewith and marked
as Annexure-3.

iii.) 14 units were found under non-
compliances 1like as no record of slurry
generation and disposal, withdrawal of ground
water without CGWA permission and plantation
less than 33% of the land area. A show cause
notice for intended revocation of consent and
closure direction has been 1issued. Copy of
the show cause notice dated 05.12.2024 and
site report 1is submitted herewith and marked
as Annexure-4.

1V.)Dudu Industrial Federation has requested
to District Administration to allot the land
for disposal of slurry, State Board written a
letter to ADM, Dudu to submit status of land
allotment. SDM, Mojmabad has identified 4 ha.
land at khasra no.705/45 wvillage Palukhurd
for dumping yard of Marble / Quartz slurry. A
letter dated 04.12.2024 & SDM letter
06.12.2024 1is submitted herewith and marked
as Annexure-5.

v.)1l4 Units are engaged 1in withdrawal of
ground water and not submitted CGWA

Permission. A letter written to Regional
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Director, CGWA, Jaipur with request to take
appropriate action as per law. A letter dated
05.12.2024 submitted herewith and marked as

Annexure-6.

Report is being submitted for kind perusal of

Hon’ble Tribunal.

==

(Pratap Singh Meena) (Neeraj Sharma)
Superintending Mine Engineer, (Regional Officer)
Department of Mines & Geology, R.S.P.C.B., Jaipur

Jaipur. (South)
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Rajasthan State Pollution Control Board

e "‘ﬁ Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004 '
% ;‘; 4 Phone : 0141- 2716804, 2716800 e-mail : member-secretary@rpcb.nic.in

Helpline No. : 0141-2716877 ,
No. F.10 (649) RPCB/Legal/NGT/2024/ | 19 2 Date: 9 ,;Q }lo L,L’

\~Kegional Officer,
Rajasthan State Pollution Control Board,
Jaipur (South)
Email: - ro.jaipursouth@gmail.com

Subject - Regarding Hon’ble National Green Tribunal, Bhopal order dated 29.08.2024 passed in Original
Application No. 204/2024 (CZ), Narendra Singh Bradwal V/s The Union of India & Ors.

Sir,
With reference to above subject matter, it is to inform that the Hon’ble NGT has passed an
order dated 29.08.2024 and directed inter-alia as follow:-
7. We deem it just and proper to call a report on the matter in issue in present Original
Application, from a Joint Committee consisting of:-
(i) One representative from Secretary (Environment), Jaipur, Rajasthan.
(i) One representative from Secretary (Mines), Jaipur, Rajasthan.
(iii) One representative from Member Secretary ), Rajasthan State Pollition Control
Board :
8. The Committee is directed to visit the place and submit the factual and action
taken report within six weeks. The State PCB will be the nodal agency for
coordination and logistic support.

In light of above Tribunal order, you are hereby nominated as member of the committee as
well as Nodal Officer on behalf of RSPCB with the direction to ensure compliance of Hon’ble NGT dated
29.08.2024. Copy of Hon’ble NGT order dated 29.08.2024 is being enclosed for ready reference.

Enclosed-As above

(Vijai N.)
Member Secretary
Copy to following for Information and for further necessary action —

1. Secretary , Department of Environment & Climate Change , Jaipur , Rajasthan.
2. Secretary , Department of Mines & Petroleum, Jaipur , Rajasthan.

Member Secretary

Signature yalid

Digitally S|gned by V i
Designation £}
Date: 2024.
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RISTRI RGN
UGTaRYT 4 STy gRaas 39T

HHI®: U.12(60)T31. / 2024—00926 SR, fa=id 19.09.2024
DY AR

qEEg A3 WE fgegAe, Wiatd ® @fed Original Application No.
204/2024(CZ), v RHg 9qaTel 99 RT W9 Ud 3= ¥ gika ameyr fa=ie 29.
08.2024 1 UTeTT Tfod WYaa WA 4 |fya, wiaRor vd Steraryg uRad= fawm,
RORITT WRBR Bl AR I URIFRE &% Ud WdT JeAl o) qeuredd gd

FFT AT [T WR A AR 2|

(drer wifa)
faRlrs W+ |
wfafefd fefefea o1 gammef 1d smavas sriaRT &g IRT &
1. 9U <Afya, AfaRed g df¥e, ggiaror vd Sierarg ulRads T sragR |
2. ISR WAfRYd, ISR IS YT FRIF0 ASdl, SRIYR |

3. & RGN, ISR I UGyl fFg3vr ded, SqR (Gfaron) |
4, ferd gATge’ |

faf¥rs wmae afia

Designation ¥ Sgecial
Secretary Tolzggvernment
Date :19-09-2894 01:35:11

Signature-Not Verified
Digitally s%g—r@b Bijo Joy

ajKaj Ref No.: 10575322
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Board
Rajasthan State Pollution Control' 1l3Jr
4, Institutional Area, Jhalana Doongri, JaiD
Guidelines for Abatement of Pollution in
Mineral Grinding Industry
(Amended in May, 2012)
Date 17.05.2012

No. F.14 (38) Policy/RPCB/Plg./E Quo—T1

1 INTRODUCTION

) i . ) Is
and industrial minerals. The minera

ignite, Barytes. Calcite,
otash, Rock-

Rajasthan is rich in non-metallic
found in the state include Limestone, Dolomite, L

Clay. Emerald. Feldspar, Emerald, Fluorite, Garnet, Gypsum, P
Phosphate, Slhca‘sand, Siliceous Earth, Soapstone. Wolhstomte Marble

Granite, Sand stone and Slates.

The process of the mineral grinding industry involves generation of harmful
air pollutants and requires water in the process and hence it has been

categorized as red category industry. It is, therefore, mandatory that mineral
onndmo industry must adopt applopuate measures to prevent discharge of

pollutants in the air and water and must also have adequate du'm%mcnt for

scrubbing the particulate matter in the premises of the industry itself.

Any project proponent intending to establish a mineral grinding industry -
must seek prior consent to establish under the Air (Prevention and Control

of Pollution) Act, 1981 and Water (Prevc;ntioﬁ and Control of Pollution)

Act, 1974 before taking any step for establishing the industry. Likewise,
. = ety R vl C,
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must seek prior @

\ ‘after
establiglys | |
abllShlng the i ' . .oponent
1€ industry, the PI'O.IGCL prol

COI]S(:
cnt tO
(0} derate ;. i
. l la.tc beIOl‘C commissioning [hC pldnt-

: COI\/II) nay
| }] ENT AUTHORITY

As

Per deleoat: _ 3 B

aul clegation of powers implemented by the Roard the competent
101t

I and consent O operate 1o

10 orant ar 1
grant or refuse consent to establish
. is the

t asbestos units,

Smal]

Ul and )
ny scale mineral grinding unit, €XceP

petent authority. 1s

Concernj

ning Reoi -

e g Regional Officer. For all other units the com
1€ Head Office

eseription _ Size/ Scale Competent authority ‘\

Regional Officer | :

|
|

n
l .
|

Miner rindi
ral  Grinding units | Small and - tiny

| éxc . :
ept asbestos units - scale unit* -
Al other units* - | Head Office

*The classificati = B : : '
sification of industries in large/ medium/ small/ tiny scale shall be

as notified by the Industry Départment.

‘However, A dpplicatia' i
er, when a consent application is refused by Regional Officer the
decisi St : i .

ision on the application submitted subsequently is taken by the Head
Office. | ‘ -

1

LOCATION OF THE INDUSTRY

3.1 Land
A Mineral Grin“ding Industry can be establishe‘d‘ on-a 'i'Inci'owv | b
~ d-le O\ ned by the

promoter (this ;1lso includes land taken on lease or agreement f
S nent for at least 10

-2
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i N , . -d and
Years). If the proposed land is outside the industrial estate develope
Mmaintained by RIICO, following conditions must also be satisfied:-

3.1.1 " 500

= 2 . . o . s Ot
I'he plant and machinery be not located within a radiu

ial di . : - illage as
meter (acrial distance) from abadi area of any revenuc Vi &

. defined under the provisions of Land Revenue Act.

Explanation — Revenue village is the village or Dhani not ified
as such by Revenue Department of the State Government and
the distance is to be verified by concerned revenue officer not
below the rank of Tehsz/dar in the model format enclosed as

annexure -J.

3.1.2 The distance (actial)of the plant & machinery from the Staic/
Nat10nal Ihghway must be at least 100 meters, and ﬁom othcr

xoads at leasl 50 meters

'Explan‘atiofz — Distance is to-be measiired from' the boundary
. \ . a |
of the road, to be verified by concerned revenue officer not
- below. the rank of Tehsildar in the model Sormat enclosed as

annexure -I.

3.1.3 The distance (acrial) of the plant & machinery must be at least 500

‘meters from National Park"& Sanctuaries, and 100 meters from

Reserve JFor est/Plofected Fmest

 Explanation- In caves where ‘the claimed dzstance is equal or

marginally more than the above limit, the dzstance is to be

verified by the concerned Fore

MG amended May 2012.doc
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3.1.4  The distance (acrial) of the nearest point of the plant & nﬁachinery‘

must be at least 500 meters- from any Prominent Public Sensitive
places/ Prominent . Places of Worship/  School/ I"Ios.pital/

Community Parks/ Notified Archaeological Monuments.

Explanation- To be verified by concerned revenue officer not

below the rank of Tehsildar in the model format enclosed as

annexure -1,

3.1.5 = The distance (aerial) of the nearest point of the plant & machinery
must be atleast 500. meters from the water body located in the
down-stream side. However, if 1ﬁineral_ grinding industry is likely
to have adverse effect on catchment area of the water body or is
likely to .obstruct‘. the flow ‘path Qf a natural stream, drain, nullah,
river etc. even if the land is‘locate‘d'beyon'd 500 metre from such
water body, permission shall not be granted to establish industry on

such land.

Explanation - The distance from water body must be verified
by  concerned ~Assistant = Engineer, ~Water Resources
Department (Irrigation) in the format enclosed as annexure —

V.

3.1.6 The minimum area of land should be such that after establishing

{

plant and machinery and leaving sufﬁc‘ient space for material stock

MG amended May 2012.doc r | gt " g3 .. _‘ s
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‘ ’iqblc all around for@

and movement of vehicles, enough space 15 avatle ) ]
.he pcrlpl‘lCly-

planting at least two rows of trees and shrubs along t

> | | 5
} '-‘ B s C
| within the industua] estat

proponent must sub
as been allotted for

Provided that in case the land is locatec )
. mit a

developed and maintained by RIICO, the project
copy of certificate issucd by the RIICO that the land h

e e I !, . .nt Jetter must
setting up a mineral grinding industry on it or the land allotmen

have a specific mention to this effcct.
POLLUTION CONTROL MEASURES REQUIRED

A brief list of measures to be adopted is as under:

All jaw crushers, pulverjscrsﬁ granulators must be installed inside

4.1
enclosures. ¥
s 4.2« The e’nclosures‘ aro_lind ‘ jaw‘c_rushers, .‘pulv‘erisers qnd granu}atms
must be rigid and fitted with\séﬂlf—c‘:losing doors and close-fitting
entrances and exits. _ ‘ | -
4.3  Where conveyors pass 1hlough the enclosures, flexible covers must
be installed at entries and exits of the conveyors to the enclosmc
4.4 - Outlets of pulverisers must be attached to pulse jet type fabric ba'g'
filters.
4.5 All rotary screens must be fully enclosed in housing. Screen houses
must be rigid and 1easonably dust tight, X
. 4..6 WhClC contammenl of dust wnlhm the screen house str ucture is not

successful, then a dust extraction and collection system attached to
pulse jet type fabric bag filters must be plOVldCd
4.7 ~ For better environmental protection practices, lhc enel gy efficienc
y

SN



ades made Of.

- bl
anet b ) X
cleancl c tensioner,

pnﬁumat

at the he

effectiyve

: Ive belt . .
belt SCraper such as the pre- or

\\/Cal.il]o

Materials and provided with ad pulley of -

€qu
Auivaleng device, should be installed

,d(:’:s'o O pac
=91 ghated COH\’L)’OI as lb(]UllLd { C|IS[OC|8 K o
e carry

also be provided
; ed . that the

o trat

for the Conveyor - unless it has been demons e
and well maintaine

<

ma
ay ﬂclhu to the belt surface and to reduc

Materig]g on lhc return bclt Bottom  plates should

c01’-‘¢$pondmg belt scraper is effective
Prevent falling material from the return belt. - ‘ fully

4. T . , d within a 1u
8 Except for those transfer points which are placed W g
o an

enclosed qlnucuuc such as a screen house, all transfer points
from conveyors must be attachcd to bag filters or other pOllutlon
| contro] cquipment. . ' ‘
9 Openings for any encl.osed structure for the passage of conveyors
-~ should be fitted with flexible seal. . ' it
4. 10 Suitable stmage sﬂos of adequate capa01ty must be constrUCted f01
“collection and storage of the mineral powder so as to prevent fugltlve
,emissions due to material fall from .conveyer belts and during
- material handling. ” it |
4.11 Wherever feasible, free falhng tlansfer points from convcyom to

stockpiles should be. fitted wnh ﬂemble curtains or be cncloqed with
chutes designed to minimize the drop height. '

All bpen stockpiles for _nﬂineral aggregates of size in excess of 5 mm

" must bé kept sufficiently wet }by spraying water (prefer'lbly recycled
water). The stockplles of mineral aggregates 5 mm in 51ze or less
must be smlala.ly covered to ensure that the same 18 not carried away
(or whipped out) by the wind.

: 4 13 Scattc;n‘ed piles gathered beneath belt co.nvey.ors, inside‘and around
enclosures must be cleared regularly. '

vIG amended May 2012.doc | - | :
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The mjper Py mus
‘1€ minerg] POWder during process within the plant

tvansferred.-pncumatically through chutcs
415 The handling ang g(o; age of the dust collected by the dust COU‘«Ctlon

SYstem should not cause any. fugitive particulate emissions.
i 416 Trucks cartying finished material bags must be covered with
tarpaulin, |
417 A high standard ol housekeeping should be maintained. Any piles of
materials accumulated op or around the relevant plant shall be
=, cleaned up regularly and dlSpOSCd offapproprlatcly
4 1.8 The ground Within the  premises must be cleaned and wettcd

regularly,
5 PLANTATION FOR ENVIRONMENTAL CARE

For conserving envnonment from adverse effect of emlsswns the industry

- must ensure that:-

\

I 'Minimum 33% of ‘the land on which industry is established or

(O))

p1 oposed to be established is covered by plantation.

5.2 At least two rows of tall trees and shrubs of suitable species are -
planted along the boundary on al] the sides. The two rows of plants
will also have lower canopy of shrubs and upper canopy of trees.

If the soil is not fit' for plantation, the pr oject proponent W1ll tmport

- n
W

soil and ensure that saplings with minimum ‘height of 5 feet are

planted. | A
5.4 The plantation is carried out as per guidelines issued by the Board
vide circular dated 15.7.04 (Annexure- V) A typical lay out of {he

plantation is at Annexure VIIJ.

MG amended May 2012.doc
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6.] A Sion B i . ) s f 1
. & oard showing the name, address and capacity ol the
Industy | :
Stry as well ag validity of the consents should be displayed at the
‘ Citrance of the sjte, - |
6.2
ater more than 25

In ¢
ase the mdusuy intends to use ground W

}
cilolitres/ day, the industry must obtain prior permission from the

Competent authority (Central. Ground Water Authorlty) for

| withdrawal of ground water.
6.3 The application for consent and reply to notice
furnished by owner (including lawfully empowered attorn€y
Pulpose) of the mdustny Where the owner of the industry is.a

Juristic person (Company, Flrm, Association etc.), the applications
nder the seal and

s etc. must be

for such

must be filed/ information must be furnished u

signature of a person au_thbrized for such purpose and the document

confirming the authorization must be attached.
6_.~4 Provided further that the criteria. with r‘egard"to location of the
industry-ment‘ioned'in‘para‘.?)' (Location of the industry) shall not be
applicable for thc.exiéting mineral grinding industries which have
been established after obtaining valid consent from the State Board |
prior to issuance of these guidelines and do ngt intend to expand -

capacity.

6.5  Provided also that in case of industries established after secking
consent from the State Board, the consent shall-not be renewed if it

is found that:-
(i)  The local community has been exp‘eriericing the air pollution

from the emissions, and/ or

(ii) ~ The water flow to the water body in thc downstream 1s getting

obsu ucted and/ or

MG amended May 2012.doc | o } .
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i) T itions
(i) The project proponent has failed to comply with cond _

“laid down in the consent.

- PROCEDURE TO APPLY FOR CONSENT TO ESTABLISH

- . - . or
The application for consent to establish before establishing a new plant or
CXpansion of an existing plant must be preferred in prescribed fort

- alongwith following documents:-

7.1  Requisite consent l"cc, as prescribed under the "Rajasthan Al
(Prevention & Control of Pollution) Rules, 1983 and/ or Rajasthan
Water (Pll'evcntion & Control of Pollution) Rules, 1975.

Declaration on Rs 10/= non judicial stamp papel duly attested by

o -k
‘ " notar Y pubhc (As per Annexule VI)
9 A gl Project report of proposed plant including all costs duly attested by
| Chartered Accountant. - |
7.4 ch‘-:tails‘ of various sources of air pollution and proposal on
technology ‘and ‘e-quipmegils for  pollution ‘control' measures
, (feasibility report should be enclosed).
7.5 Ownershf;j documents for land/ lease deed. |
7.6  Land conversion letter/ land allotmerit letter or permission from local
‘body. ‘
7.7 Layout plan showing the location of plant and machinery and the
grccn belt giving to the scale 4dimcn‘sions and also specifying the
. width of green belt. A }
7.8 Location plan of ploposed 31te showing dlstancc from 10’1(1 and
~ nearest abadi. . ‘
7.9  Copy of Partnership deed/ MOU & Article of AsSoCiatiéﬁ as tlie cas;e

may be.

MG amended May 2012.doc , i
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7.‘ 1 | . )
‘ 10 Action plan for green belt development. ‘ @

11 Permission of CGWA, in case of mineral grinding unit involving wet

grinding process and consuming water more than 25 kilo liter per

- day (kid).

7.12 Document confirming the authorization of signatory of the
- application form and enclosures.
: :Note — The application form and enclosures must be submitted in triplicate |

to the competent authority mentioned at para 2. -
8. PROCEDURE TO APPLY FOR FIRST CONSENT TO OPERATE

- The application for consent to operate must be filed after establishing the

“plant and atleast foﬁr‘inonths before the date of expiry of period of consent
" to establish failing which additional,conseni fees ‘will be payable as per
| 'p'ro'visioﬁs of the rules.

The application for consent to opéréte must be preferred in prescribed form

alongwith following documents:-

8.1 chuisitc consent fee . as prescribed under the ;Rajastlian Air
" (Prevention & Control of Pdllution) Rules, 1983 and/ or Rajasthan
Water (Prevention & Control of Pollution) Rules, 1975.
8.2, Dcclaration on Rs. 10/- non judicial stamp paper'(és per annexure |
VI). | |
8 3 :;\I/::\t:zn\t/ ;Ic)ertlﬁcate issued by Chartered Accountant (As per

8.4  Report of compliance of all the conditiors of consent to establist
| ) sh.

8.5 Copy of requisite documents required with consent to establish
' blish

per Para 7, if not submitted earlier, v

MG amended May 2012.doc
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8'6_ Status - of implementation of the action plan for green
development, i.c., the number of plants planted, arca covered by
plantation, area yet to be covered by plantatlon etc.

8.7  Document confirming the - authorization of signatory of the

application form and enclosures.

catc
Note — The appllcatlon form and enclosures must be submitted in triplicatc

either to the competent authority mcntloncd at para 2 or to the

Regional Officer.

9 PROCEDURP TO APPLY FOR RLNLWAL OF - CONSENT TO
OPERATE

The application for 1'eﬁewai of consent fc_o operate must be filed gtlcast four
months before the date of expirybf | pefiod of consent to operate failing
which additional consent fees will be payable as per plOVlSIOHS of the rules.

Ihc application for renewal of conscnl to operate. must be preferred in

prescribed form alongwith following documents:-

9.1 ,Requisitc‘ ’consent' fee as pres_cribedl under the Rajasthan Air
(Prevention & ContrQl of Pollution) Rules, 1983 and/ or Rajasthan
Water (Prevention &'Control of Pollutioh) Rulés 1975.

9.2  Requisite Declaration on Rs. 10/- non )udlmal stamp paper (as per
annexure VI) ‘ |

9.3  Investment ccxtlilcale issued by (‘haltcmd Accountant (As per

annexure VII)

9.4 Report of compliance of conditions of consent to op‘erat‘e”

MG amended May 2012.doc
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9.5 Status’ of implementation' of the _action plan for green belt

development i.e. the number of plants planted, number of pants

etc.

9.6 ' Copy of periodical reports submitted (As per Para 10).

surviving, area already covered by plantation

9.7  Document confirming the authorization
application form and enclosures.
NOlC — The application form and enclosures must be submitted in triplicate

either to the competent authouty mentioned at pala 2 or to the

- Regional Officer.

j0  PERIODICAL REPORTS REQUIRED. TO BE SUBMITTED TO
THE STATE BOARD L L

Following perlodlcal reports must be submltted to the Board. Failure to

ubmlt these 1eports shall be treated as non- -compliance f01 the purpose of

future consents.

10.1 Quarterly compliance report of consent conditions to the competent
authority.

10. 2 Quarterly Ambient Au Quallty Momtonng Repoxt to thc compctcnl

authority.
10.3 Annual 1"nv1ronmem St'ltement to the competent autllol ity.
10. 4 Annual consolldated reports of all the above (10 1 t010.3) on or

before 31% March each year.

[\‘/I(J amended May 2012.doc
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! CONSEQuENCE OF DEFAULTING COMPIJI»ANCL’
GUIDELINES ‘

If any non- -compliance is observed during the operations, notice unc?el'

will be

- section 31(A) of the Air Act, 1981 will be issued and proponent
directed to rectify the non- compllance within specified period. If non
compllances are found to be continuing even after show cause notice, the
_conscnt will be revoked/ lCﬁlSLd and closure directions will be issued under
section 31(A) of the Air Act, 1981 forthwith. The owner will also be liable

for criminal prosecution.

12 CONDITIONS FOR REVOCATION OF CONSENT
] LR

The consent gi'zinte;"d will be revoked if it is found that:- -

12.1 It has'b'een‘ obtained by miérepreSentation of facts.
12.2 The ‘in‘dustr‘y defaults in Pollution Control Measufes.
.'12. 3 If found that the raw material is procured from illegal sources.
12. 4 ,,.’l he industry defaults in furnishing ol annual information even after

expiry of 30 d'1ys from the prescribed pcnod

Further, in case of an industry established after obtaining consent ﬁoﬁl the Boal d,
the consent may not be 1cnewcd wnthout applopuate leg'\l actlon if it is found -
that:-

‘a. The local community has been experienéiﬂg air pollution from the

emissions.

b. The plO]CCt proponent has failed in compliance of the condmom laid
C
down in the consent.

The annexure referred in the guideline are enclosed

MG amended May 2012.doc
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- All concerned are directed to ensure strict compliance of the guidelines while
dealing with the issues related with the mineral grinding industry.
These guidelines are being issued in supersession to all previous guidelines.

This bears approval of the competent authority.

N
/, U\\ﬁ
(Dr. D. N. Pandey)

Member Secretary
No. 11?.1‘4 (38)Policy/RPCB/Plg./ § G le -7\ Date17.052012

Copy to following f01 mfounatmn and ncccssary action:-

1. P.S.to Chaupelson Rajasthan State PO“UUOH Control Board Jaipur.
2. P.A. to Member Secretary, Rajasthan State Pollution Control Board, Jaipur.
3. Chief Environmental Engineer, RajasthanState Pollution Control Board.
Jaipur.
4. Chief Scientific Officer, RaJasthan State Pollutlon Control Board, Jaipur.
5. Group In charge, ADM/ CCC/ .Cess/ CPM/ Hotel/ Mine/ MUID/ P/\AC/

SCMG/ SWMC/ TED/ VIR, RPCB, Jalpul
6. Law Officer I/ll, RPCB, Jaipur. . .- ‘
7. Regional Office, RPCB, Alwar/ Balotra/ Bha1atpux/ Bhllwala/ Bll\ancr/
- Chittorgarh/ Jaipur/ Jodhpur/ Kishangarh/ Kota/ Pali/ Sikar/ Udaipur.

8. ACP, Rajasthan State Pollution: Control Board, -Jaipur with request to
display on web site.

‘ @M"" |
Chief Environn¥emntal Engineer

MG amended May 2012.doc
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GUIDELINES FOR ABATEMENT &
CONTROL OF POLLUTION IN
“MINERAL GRINDING INDUSTRY”

RAJASTHAN STATE POLLUTION CONTROL BOARD

4, INST."AREA, JHALANA DOONGARI, JAIPUR-302004




L g b

han State Pollution Control Board

4, Institutional Area, Jhalana Doongri, Jaipur.

Guidelines for Abatement and Control of
? . Pollutiom im Mineral Grinding Industry

No. F14 (38)Policy/RPCB/PLG/ iy 30— Y49 Date: 91-1-2090

N After examining ‘representation received from various stakeholders
about prevailing guidelines for establishment of mineral grinding units and
| for installation of. pollution control measures by new & existing mineral
i grinding units, issued vide no. F.14(38)Policy/RPCB/Plg./SCMG(Gen-18)/
| 654 dated 16/07/2014, the Rajasthan State Pollution Control Board, in
supersession of previous guidelines and subsequent related office orders,
hereby issues fresh guidelines for establishment of new mineral grinding
units and required pollution control measures with new as well as existing
mineral grinding units. ‘

1. GENERAL

i) New mineral grinding unit may be established on a piece of land or
khatedari land “duly converted, for the purpose of establishment of
mineral grinding unit”, under relevant provisions of Rajasthan Land
Revenue (Conversion of agricultural land for non-agricultural
purposes in rural areas) Rules, 2007 and subsequent amendment rules,
2016 or on piece of land allotted by competent authority of State
Government for establishment of mineral grinding unit.

ii)  Mineral grinding units may also be established and operated within a
valid mining lease area issued by the Department of Mines & Geology
Govt. of Rajasthan. The Project Proponent will be required to apply
separately for'consent to establish / consent to operate for the mineral
grinding unit. However, Consent to Operate to such mineral grinding
units will be coterminous with the validity of mining lease deed.

iii) Renewal of consent to operate to existing mineral grinding unit on
land converted/allotted for industrial use or om own Khatedari

1




ijagﬂmm State Pollution Control Board

4 {msmuhonal Area, Jhalana Doongri, Jaipur.

land up to an area not exceeding one acre (for which conversion is

not required under Rule 6 of the Rajasthan Land Revenue Rules, 2007
and subsequent Notification of Revenue (Group-6) Department,
Government of Rajasthan dated 06/10/2016) shall be considered for
establishment and operation of mineral grinding unit subject to
adequacy of Pollution Control Measures.

In case the land is located within the industrial estate developed and
maintained by RIICO, District Industries Centers and Industrial Areas
developed by other agencies with the approval of competent authority
(SEZ etc.) the project proponent shall submit a copy of certificate
issued by the concern authority (RIICO, DIC, other developers) that
the land has been allotted for setting up a mineral grinding industry on
it or the land allotment letter must have a specific mention to this
effect.

Mineral Grinding Industries can also be established on a land taken on
rent or lease agreement. Such land should meet out the crltcua as
mentioned at point no. i or iii or iv above, as thc, case may be.

In cases where capacity of existing mineral grinding unit is proposed
to be enhanced by installing additional plant and machinery or
otherwise (except replacement), it will be treated as the case for
establishment of new mineral grinding unit. The matters of consent to
establish for expansion shall be considered in following manner:-

(@)  The application for expansion of existing mineral grinding unit
operating on land converted or allotted for industrial use shall
be considered subject to adequacy of Pollution Control
Measures. _ ,

(b)  The application for expansion of existing mineral grinding unit
operating within a valid mining lease shall be considered
subject to adequacy of Pollution Control Measures.



vii)
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongri, Jaipur.

o¢ mineral grinding unit shall also be required to comply with
provisions laid down in all other related laws in force. The Consent to
Establish/Consent to Operate issued under the Air Act and Water Act
is limited to control of pollution and statutory provisions contained in
these acts and does not absolve project proponent from other statutory
obligations prescribed under any other flaiy or instrument.

If competent authority for land conversion, on the basis of distance or
any other issue, cancels prevailing land conversion and intimates to
the Board about cancellation of land conversion, then consent to
establish or operate, as the case may be, shall be revoked and/or
refused in accordance with the laws by the Board and the competent
authority for land conversion shall be solely responsible to take
necessary action for removal of the mineral grinding unit.

Similarly, in case of cancelldation of mining lease, consent to establish
or consent to operate, as the case may be, issued under provisions of
Air Act,1981 and/or Water Act,1974 for adequacy of pollution control
measures shall be revoked/refused in accordance with the laws by the
State Board after receipt of information from Mining department. The
Department of Mines & Geology shall be solely responsible for
removal of mineral grinding unit from such mining lease.

POLLUTION CONTROL MEASURES REQUIRED TO BE
PROVIDED BY MINERAL GRINDING UNIT

List of measures to be adopted is as under:-

® All jaw crushers, pulverisers, granulators must be installed
inside enclosures.

® The enclosures around jaw crushers, pulverisers and granulators
must be rigid and fitted with self-closing doors and close-fitting
entrances and exits.
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongri, Jaipur.

Where conveyors pass through the enclosures, flexible covers
must be installed at entries and exits of the conveyors to the
enclosure.

- Outlets of pulverisers must be attached to pulse jet type fabric

bag filters. "

All rotary sereens must be fully enclosed in housing. Screen
houses must be rigid and reasonably dust tight.

Where containment of dust within the screen house structure is
not successful, then a dust extraction and collection system,
attached to pulse jet type fabric bag filters must be provided,
For better environmental protection practices, the energy
efficiency and production efficiency must be maximized. For
this purpose, effective belt scraper such as the pre-cleaner
blades made of hard wearing materials and provided with
pneumatic tensioner or equivalent device should be installed at
the head pulley of designated conveyor as required to dislodge
fine dust particles that may adhere to the belt surface and to
reduce carry back of fine materials on the return belt. Bottom
plates should also be provided for the conveyor unless it has
been demonstrated that the corresponding belt scraper is
effective and well maintained to prevent falling material from
the return belt. ,
Except for those transfer points which are placed within a fully
enclosed structure such as a screen house, all transfer points to
and from conveyors must be attached to bag filters or other
pollution control equipment.

Openings for any enclosed structure  for the passage of
conveyors should be fitted with flexible seal.

Suitable storage silos of adequate capacity must be constructed
for collection and storage of the mineral powder so as to
prevent fugitive emissions due to materia] fall from conveyer
belts and during material handling. |

=)



Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongri, Jaipur.

Wherever feasible, free falling transfer points from conveyors
to stockpiles should be fitted with flexible curtaing or be
enclosed with chutes designed to minimize the drop height.

o - All bpen stockpiles for mineral aggrepates of size in excess of 5
mm must be kept sufficiently wet by spraying water(preferably
recycled water). The stockpiles of mineral aggregates 5 mm in
size or less must be suitably covered to ensure that the same is
not carried away(or whipped out) by the wind.

o Scattered piles gathered bencath belt conveyors, inside and
around enclosures must be cleared regularly. ‘

© The mineral powder during process within the plant must be
transferred pneumatically through chutes. .

o The handling and storage of’ the dust collected by the dust
collection system should not cause any fugitive particulate
emissions.

© Trucks carrying finished material bags must be covered with
tarpaulin. ‘

J A high standard of housekeeping should be maintained. Any

piles of materials accumulated on or around the relevant plant
shall be cleaned up regularly and disposed off appropriately.

e The ground within the premises must be cleaned and wetted
regularly.

Following parameter shall be complied with the mineral grinding
units :- ‘

_ Darameter 10N - Standards "j
Suspended  Particulate  Maltor Quantitative standards of SPM :
(SPM) The suspended particulate matter

measured between 3 meters and
10 meters from any process
equipment of a mineral grinding
unit shall not exceed 600 pg/md,




Rajasthan State Pollution Control Board

4, Imstiwtiumal Area, Jhalana Doongri, J aipur.

Quartz grinding units shall comply with the orders passed by Hon’ble Supreme
Court in the maiter of Writ Petition No. 110 0f 2006, People’s Rights & Social
Res. Centre & Ors. V/s Union of India & Others. Quartz grinding units shall
install additional pollution control measures as per the recommendutions of

CPCB. (Arnex. 1)

PLANTATION FOR EN VIRONMENTAL CARE

For conserving environment from adverse effect of emissions, the
industry must ensure that:-

Minimum 33% of the land on which industry is established or
proposed to be established is covered by plantation.

At least two rows of tall trees and shrubs of suitable species are
planted along the boundary on all the sides. The two rows of
plants will also have lower canopy of shrubs and upper canopy
of trees.

The plantation is carried out as per guidelines issued by the
Board vide circular dated 15.7.04 (Annexure-II). A typical lay
out of the plantittion is at Annexure 1.

GENERAL CONDITIONS

(4]

A Sign Board showing the name, address and capacity of the
industry as well as validity of the consents should be displayed
at the entrance of the unit.

PROCEDURE TO APPLY FOR CONSENT TO ESTABLISH
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Rajasthan State Pollution Control Board

4, [ostitutional Area, Jhalana PDoongri, Jaipur.

‘he application for consent to establish before establishing a new .
plant or expansion of an existing plant must be preferred in prescribed
form alongwith following documents:-

E ‘Application for Consent to Establish shall be submitted on line
through RPCB MIS hitp://rpebmis.environmnt.rajasthan.cov.in
alongwith preseribed documents and consent fees.

o All the documents as per the checklist available at the RPCB
MIS hitp://rpcbmis.environmnt.rajasthan.govin  should be
attached with the applications for consent to establish.

o RPCB MIS is accessed through SSO login.

PROCEDURE TO APPLY FOR FIRST CONSENT TO
OPERATE

The application for Consent to Operate must be filed after establishing
the plant and atleast four months before the date of expiry of period of
consent to establish whichever is earlier, failing which additional
consent fees will be payable as per provisions of the rules.

o Application for Consent to Operate shall be submitted on line
through RPCB MIS http://1jpcbmis.environmnt.raiasthan.g:ov.in
alongwith prescribed documents and consent fees.

° All the documents as per the checklispt available at the RPCB
MIS hitp://rpcbmis.environmnt.rajasthan.cov.in should be
attached with the application for consent to operate.

o RPCB MIS is accessed through SSO login connected with the
unit only.

PROCEDURE TQ APPLY FOR RENEWAIL OF CONSENT TO
OPERATE

The application for renewal of consent to operate must be filed atleast
four months before the date of expiry of period of consent to operate
7



Rajasthan State Pollution Con trol Board

4, Institutional Area, Jhalana Doongri, Jaipur.

failing which additional consent fees will be payable as per provisions,
of the rules.

° . Application for renewal of Consent to Operate shall be
submitted on line through RPCB MIS
http://rpcbmis.environmnt.rajasthan.gov.in alongwith
prescribed documents and consent fees.

° All the documents as per the checklist available at the RPCB

MIS  hitp://rpcbmis.environmnt.rajasthan.gov.in  should be
attached with the application for renewal of consent to operate.

° RPCB MIS is accessed through SSO login connected with the
unit only.

All concerned are directed to ensure strict compliance of the guidelines
while dealing with the issues related with the mineral grinding industry.

These guidelines are being issued in supersession to all previous guidelines.

This bears approval of the competent authority.

e

Member Secretary ¥
No. F.14 (38)Policy/RPCB/Plg./ Y\ 30~ ¢ Ky Dated : R1-1"2v20

Copy to following for information and necessary action:-

1. P.S. to Chairperson, Rajasthan State Pollution Control Board, Jaipur.

2. Addl. P.S. to Member Secretary, Rajasthan State Pollution Control
Board, Jaipur.

3. Chief Environmental Engineer, Rajabthan State Pollution Control
Board, Jaipur. ,

4. Chief Scientific Officer, Rajasthan State Pollution Control Board,
Jaipur.

5. Group Incharge, Policy & Planning/BMW, E- Waste, MSW & ECC/ .
lchle/C‘PP/IIO(JM/MLW])/@CMU & DS/Mines/Hazardous Waste/
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongri, Jaipur.

PDF & Projects/Liquid Waste & Plastic Waste/IT/CD, Rajasthan .

State Pollution Control Board, J aipur.

. Regional Officer, Regional Office, Rajasthan State Pollution Control

Board, Alwar/Balotra/Bharatpur/ Bhilwara/Bhiwadi/Bikaner/
Chittorgarh/ J aipur(North/South)/Jodhpur/Kishangarh/Kota/Pali/Sikar
/Udaipur. :

; Gmup In-charge, IT; Rajasthan State Pollution Control Board, Jaipur

with request to display on web site.

Member $ecretary

| !
¥
!
|
!
|
;
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Annexure-IV
To whomsoever it may concern

This is to certify that there is no water body within 500 meters on the downstream

of the proposed site for the mineral grinding industry (Khasra No/ plet no.

as ’\"‘Ll )M?).\.?‘.?f .......... » Village/ Area :DV—))U ............. , Tehsil .1} SYhaabad,
et Dlstrlct Jeu. [(JL&;_._._...) This is also certified that the proposed site does not

, adversely affect the catchment area of ary water body

(To be certified by the concerned Assistant Engineer, Water Resources

Yzpartment) .

M amended May 2012.doc
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Details of site observations and non-compliances observed during inspection by State Board

Sr.

Pollution

Show Cause Notice issued

No Name & address Product SUGEER Control LGWaj Date ?f for non-compliances
t Status NOC | Inspection : i
Measures observed during visit

1 . |Shiva Minerals, Mineral Valid |Bag House No |27.11.2024
Khasra No 1635, Village- Grinding
Gidani
Tehsil & District: Dudu

2 |Shri Balaji Impex, Mineral Valid |Bag House No |28.11.2024
K.NO. 192-196, NARAINA Grinding
ROAD, Tehsil & District: Dudu

3 |Pacific Quartz Surfaces LLP, Engineered | Valid |BagHouseand| No |28.11.2024 |1.No record of slurry
Khasra No. Quartz Slab Settling cum generation and disposal
772/183,773/182,774/183 & Recycling maintained.

183 Village- Bhojpura, Tehsil & Tanks 2.No CGWA Permission.
District: Dudu

4 |Artino Quartz Private Limited, | Engineered | Valid |BagHouseand| No |28.11.2024 [1.No record of slurry
Khasra No 2285/1511, Quartz Slab Settling cum generation and disposal
2307/2282 Village Recycling maintained.

Gidani Tehsil & District: Dudu Tanks 2. No CGWA Permission.

5 |JBB Stones India Private Engineered | Valid |BagHouseand| No |27.11.2024 |1.No record of slurry
Limited, Quartz Slab Settling cum generation and disposal
Khasra No 2224 /1614 Village Recycling maintained.

Gidani Tanks 2. No CGWA Permission.
Tehsil & District: Dudu 3. Plantation less than
33%.

6 |Universal Quartz & Natural Engineered | Valid |BagHouseand| No |[29.11.2024 |1.No record of slurry
Stone Pvt. Ltd, Quartz Slab Settling cum generation and disposal
KH.NO. 528, 531, 532, 533/2, Recycling maintained.

Vill-Palu Kalan, Tehsil & Tanks 2. No CGWA Permission.
District: Dudu
7 |Tripura Stones Pvt. Ltd., Engineered | Valid (BagHouseand| No |27.11.2024 |1.No record of slurry
.|Revenue Village Quartz Slab Settling cum generation and disposal
Gidani, Tehsil & District: Dudu Recycling maintained.
Tanks 2.No CGWA Permission.
3. Plantation less than
33%.

8 |Sparkle Natural Resources LLP,| Granite/ | Valid [Settling cum No (27.11.2024 |1. No record of slurry
Khasra No 2204 /1644 GIDANI | Marble Slab Recycling generation and disposal
Tehsil & District: Dudu Tanks maintained.

2. No CGWA Permission.
3. Plantation less than
33%.

9 |Tirupati Stonex Pvt. Ltd., Granite/ | Valid |Settling cum No |26.11.2024 |1. No record of slurry
KH. NO. 386, 387, 388, 400, Marble Slab Recycling generation and disposal
Village Mokhmpura, Tehsil & Tanks maintained.

District: Dudu

2.No CGWA Permission.




(he>

10 |Miracle Stone Impex Pvt.Ltd, Granite/ Valid ([Settling cum No |26.11.2024 (1. No record of slurry
Khasra Marble Slab Recycling generation and disposal
NO. 181, 2292/182, 183, Tanks maintained.
2294/184,2296/185, Village- 2. No CGWA Permission.
Akhepura
Tehsil & District: Dudu

11 |Taj Granites Pvt. Ltd., Granite/ Valid |[Settling cum No [27.11.2024 |1. No record of slurry
Ajmer Road NH-8, Gidhani Marble Slab Recycling generation and disposal
Tehsil & District: Dudu Tanks maintained.

2.No CGWA Permission.
3. Plantation less than
33%.

12 |SBE Stones International, Granite/ Valid |Settling cum No |27.11.2024 |1. No record of slurry
Khasra No Marble Slab Recycling generation and disposal
2220/799,2222/799 Gidani Tanks maintained.

Tehsil & District: Dudu 2. No CGWA Permission.
3. Plantation less than
33%.

13 [Shree Ram Mega Structure Granite/ Valid [Settling cum No |29.11.2024 |1. No CGWA Permission.
Private Limited, Marble Slab Recycling
Khasra No. Tanks
630/2,638/633,631/2,634/3,

Gram Panchayat-Godani,
Village-Chadarmool,
Tehsil & District: Dudu

14 [Magnatix Rocks Private Granite/ Valid |Settling cum No |26.11.2024 (1. No record of slurry
Limited, Marble Slab Recycling generation and disposal
Khasra No Tanks maintained.
2313/632,2316/2242,2318/6 2. No CGWA Permission.
30, 3. Plantation less than
631 On Highway NH-8, Gidani 33%.

Tehsil & District: Dudu

15 |Agarwal Natural Stones LLP, Marble Slab| Valid |[Settling cum No |04.12.2024 (1. No record of slurry
I/1--5 Solitiare Industrial Park, Recycling generation and disposal
Bagru Tehsil: Sanganer Tanks maintained.

District: Jaipur 2. No CGWA Permission.
3. Plantation less than
33%.

16 |Granimar A Unit of Dholpur Marble/Gra| Valid |Settling cum No ]29.11.2024 |1. No record of slurry
Business Ventures Pvt Ltd, nite/Sand Recycling generation and disposal
Khasra Stone Slab Tanks maintained.

No-891, Village-Gidani Tehsil & 2. No CGWA Permission.
District: Dudu

Total Units 16

Under Valid Consent 16

Adequate PCM 16

CGWA NOC 0
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Regional Office (South) A re
Rajasthan State Pollution Control Board @7 LIFE
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Phone: 0141-4068311, e-mail: ro.jaipursouth@gmail.com

Regd. Post/E-mail
F. No. RPCB/ROIJP(S)/Dudu-156/5585 Date: 05.12.2024

M/s UNIVERSAL QUARTZ & NATURAL STONE PVT. LTD,
KH. NO. 528, 531, 532, 533/2, VILL- PALU KALAN,
Tehsil & District: Dudu,

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended
directions for closure under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981.

Ref: - 1. Consent to Operate issued vide this office letter dated 08.09.2022.
2. Inspection of the industry carried out on 29.11.2024.

Sil’, . . ‘ : » .

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

for violation of various provisions as under: -

1. Whereas the Air (Prevention & Control of Pollution) Act (hereinafter called as ‘the Air
Act’) has come into force in the whole of the State of Rajasthan with effect from
16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter
called as "the Water Act") has come into force in the whole of the State of Rajasthan
with effect from 23.03.1974.

3. And whereas the Air and Water Acts has been enacted to provide for the prevention and
control of Air and Water pollution and for maintaining and restoring the wholesomeness
of air and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board’) has been conferred power to take such steps as are
deemed necessary for the prevention and control and abatement of water & air pollution.

5. Whereas the Environment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),
came into force in the whole of the country with effect from 19.11.1986.

6.  And whereas, an industry is being operated in the name & style of M/s UNIVERSAL
QUARTZ & NATURAL STONE PVT. LTD, KH. NO. 528, 531, 532, 533/2, VILL-
PALU KALAN, Tehsil & District: Dudu and engaged in production of Engineered
Quartz Slab.

7. And whereas, State Board has accorded Consent to Operate vide this office letter dated
08.09.2022 for manufacturing of Engineered Quartz Slab with validity up to 31.05.2032
and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 29.11.2024 for
compliance purpose and following non-compliances were observed:

i. No record of slurry generation and disposal maintained.
ii. No CGWA Permission.
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Lifestyle for
Environment

9.  And whereas, the above observations clearly show that the pollution control measures
adopted by the unit are not adequate and the industry has also failed to comply with the
consent conditions.

10. And whereas, the above stated non-compliances and violations of the provisions of the
Water & Air Acts have been viewed seriously by the Board.

11. And whereas, the State Board may, in exercise of the powers conferred upon it under
the provisions of Section 33 (A) of Water Act & Section 31 (A) of Air Act and in
performance of its functions under the said act, issue directions in writing to any person,
officer or any authority and such person, officer or authority shall be bound to comply
with such directions which includes the power to direct: -

(a) Revocation of the Consent to Operate granted vide this office letter dated
08.09.2022.

(b) The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions
be not confirmed. In case, you wish to submit any objection/clarifications to above, you can
do so by sending your reply by post or by appearing in personal or through duly authorized
and instructed person along with documentary evidences to this office within 10 days from
issuance of this notice, else the directions mentioned above may be confirmed without any

further notice/ correspondence to you in this regard.

Yours Sincerely,

=

(Neeraj Sharma)
]\// Regional Officer
Copy to -} aster File

Region/ar/()fﬁcer
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Phone: 0141-4068311, e-mail: ro.jaipursouth@gmail.com

Rajasthan State Pollution Control Board p\ 4

Regd. Post/E-mail

F. No. RPCB/ROJP(S)/Dudu-178/5586 Date: 05.12.2024

M/s Tripura Stones Pvt. Ltd.,
Revenue Village Gidani,
Tehsil & District: Dudu,

Sir,

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended

directions for closure under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981.

Ref: - 1. Consent to Operate issued vide this office letter dated 24.11.2023.
2. Inspection of the industry carried out on 27.11.2024.

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)
& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)
for violation of various provisions as under: -

1.

Whereas the Air (Prevention & Control of Pollution) Act (hereinafter called as ‘the Air
Act’) has come into force in the whole of the State of Rajasthan with effect from
16.06.1981.
And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter
called as "the Water Act") has come into force in the whole of the State of Rajasthan
with effect from 23.03.1974.
And whereas the Air and Water Acts has been enacted to provide for the prevention and
control of Air and Water pollution and for maintaining and restoring the wholesomeness
of air and water, respectively.
And whereas keeping this in view the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board’) has been conferred power to take such steps as are
deemed necessary for the prevention and control and abatement of water & air pollution.
Whereas the Environment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),
came into force in the whole of the country with effect from 19.11.1986.
And whereas, an industry is being operated in the name & style of M/s Tripura Stones
Pvt. Ltd., Revenue Village Gidani, Tehsil & District: Dudu and engaged in
production of Engineered Quartz Slab.
And whereas, State Board has accorded Consent to Operate vide this office letter dated
24.11.2023 for manufacturing of Engineered Quartz Slab with validity up to 31.07.2033
and the conditions stipulated therein.
And whereas, inspection of the industry has been carried out on 27.11.2024 for
compliance purpose and following non-compliances were observed:
i. No record of slurry generation and disposal maintained.

ii. No CGWA Permission.

iii. Plantation less than 33%.

%,

Regional Office (South)
¢ LiFE

Lifestyle for
Environment
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9.  And whereas, the above observations clearly show that the pollution control measures
adopted by the unit are not adequate and the industry has also failed to comply with the
consent conditions.

10. And whereas, the above stated non-compliances and violations of the provisions of the
Water & Air Acts have been viewed seriously by the Board.

11. And whereas, the State Board may, in exercise of the powers conferred upon it under
the provisions of Section 33 (A) of Water Act & Section 31 (A) of Air Act and in
performance of its functions under the said act, issue directions in writing to any person,
officer or any authority and such person, officer or authority shall be bound to comply
with such directions which includes the power to direct: -

(a) Revocation of the Consent to Operate granted vide this office letter dated
24.11.2023.

(b) The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions
be not confirmed. In case, you wish to submit any objection/clarifications to above, you can
do so by sending your reply by post or by appearing in personal or through duly authorized
and instructed person along with documentary evidences to this office within 10 days from
issuance of this notice, else the directions mentioned above may be confirmed without any
further notice/ correspondence to you in this regard.

Yours Sincerely,

(Neeraj Sharma)
Regional Officer
Copy to — Master File :

Vs

Regional Officer
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Regd. Post/E-mail
F. No. RPCB/ROJP(S)/Dudu-148/5587 Date: 05.12.2024

M/s MIRACLE STONE IMPEX PVT.LTD,
KHASRA NO. 181, 2292/182, 183, 2294/184, 2296/185,
Village- Akhepura, Tehsil & District: Dudu,

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended
directions for closure under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981.

Ref: - 1. Consent to Operate issued vide this office letter dated 03.07.2022.
2. Inspection of the industry carried out on 26.11.2024.

Sir, ‘ - o

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

for violation of various provisions as under: -

1. Whereas the Air (Prevention & Control of Pollution) Act (hereinafter called as ‘the Air
Act’) has come into force in the whole of the State of Rajasthan with effect from
16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter
called as "the Water Act") has come into force in the whole of the State of Rajasthan
with effect from 23.03.1974.

3. And whereas the Air and Water Acts has been enacted to provide for the prevention and
control of Air and Water pollution and for maintaining and restoring the wholesomeness
of air and water, respectively.

4.  And whereas keeping this in view the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board”) has been conferred power to take such steps as are
deemed necessary for the prevention and control and abatement of water & air pollution.

5. Whereas the Environment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),
came into force in the whole of the country with effect from 19.11.1986.

6.  And whereas, an industry is being operated in the name & style of M/s MIRACLE
STONE IMPEX PVT. LTD, KHASRA NO. 181, 2292/182, 183, 2294/184, 2296/185,
Village- Akhepura, Tehsil & District: Dudu and engaged in production of Granite/
Marble Slab.

7. And whereas, State Board has accorded Consent to Operate vide this office letter dated
03.07.2022 for manufacturing of Granite/ Marble Slab with validity up to 31.01.2032
and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 26.11.2024 for
compliance purpose and following non-compliances were observed:

i. No record of slurry generation and disposal maintained.
ii. No CGWA Permission.
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9.  And whereas, the above observations clearly show that the pollution control measures
adopted by the unit are not adequate and the industry has also failed to comply with the
consent conditions.

10. And whereas, the above stated non-compliances and violations of the provisions of the
Water & Air Acts have been viewed seriously by the Board.

11. And whereas, the State Board may, in exercise of the powers conferred upon it under
the provisions of Section 33 (A) of Water Act & Section 31 (A) of Air Act and in
performance of its functions under the said act, issue directions in writing to any person,
officer or any authority and such person, officer or authority shall be bound to comply
with such directions which includes the power to direct: -

(a) Revocation of the Consent to Operate granted vide this office letter dated
03.07.2022.

(b) The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions
be not confirmed. In case, you wish to submit any objection/clarifications to above, you can
do so by sending your reply by post or by appearing in personal or through duly authorized
and instructed person along with documentary evidences to this office within 10 days from
issuance of this notice, else the directions mentioned above may be confirmed without any
further notice/ correspondence to you in this regard.

Yours Sincerely,

—

(Neeraj Sharma)
Regional Officer

Copy to — Master File

7 4

Regional Officer
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Regd. Post/E-mail
F. No. RPCB/ROJP(S)/Dudu-137/5588 Date: 05.12.2024

M/s TAJ GRANITES PVT. LTD.,
Khasra No. 1581, 1971/1581, 1969/1580, 1586, 1588, 1587, 1589, 1959/1589,
AJMER ROAD NH-8, GIDHANI, Tehsil & District: Dudu,

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended
directions for closure under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981.

Ref: - 1. Consent to Operate issued vide this office letter dated 13.01.2023.
2. Inspection of the industry carried out on 27.11.2024.

Sir, : o :

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

for violation of various provisions as under: -

1. Whereas the Air (Prevention & Control of Pollution) Act (hereinafter called as ‘the Air
Act’) has come into force in the whole of the State of Rajasthan with effect from
16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter
called as "the Water Act") has come into force in the whole of the State of Rajasthan
with effect from 23.03.1974.

3. And whereas the Air and Water Acts has been enacted to provide for the prevention and
control of Air and Water pollution and for maintaining and restoring the wholesomeness
of air and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board”) has been conferred power to take such steps as are
deemed necessary for the prevention and control and abatement of water & air pollution.

5. Whereas the Environment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),
came into force in the whole of the country with effect from 19.11.1986.

6. And whereas, an industry is being operated in the name & style of M/s TAJ
GRANITES PVT. LTD., Khasra No. 1581, 1971/1581, 1969/1580, 1586, 1588, 1587,
1589, 1959/1589, AJIMER ROAD NH-8, GIDHANI, Tehsil & District: Dudu and
engaged in production of Granite/ Marble Slab.

7. And whereas, State Board has accorded Consent to Operate vide this office letter dated
13.01.2023 for manufacturing of Granite/ Marble Slab with validity up to 12.05.2026
and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 27.11.2024 for
compliance purpose and following non-compliances were observed:

i. No record of slurry generation and disposal maintained.
ii. No CGWA Permission.
iii. Plantation less than 33%.
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9.  And whereas, the above observations clearly show that the pollution control measures
adopted by the unit are not adequate and the industry has also failed to comply with the
consent conditions.

10. And whereas, the above stated non-compliances and violations of the provisions of the
Water & Air Acts have been viewed seriously by the Board.

11. And whereas, the State Board may, in exercise of the powers conferred upon it under
the provisions of Section 33 (A) of Water Act & Section 31 (A) of Air Act and in
performance of its functions under the said act, issue directions in writing to any person,
officer or any authority and such person, officer or authority shall be bound to comply
with such directions which includes the power to direct: -

(a) Revocation of the Consent to Operate granted vide this office letter dated
13.01.2023.

(b) The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions
be not confirmed. In case, you wish to submit any objection/clarifications to above, you can
do so by sending your reply by post or by appearing in personal or through duly authorized
and instructed person along with documentary evidences to this office within 10 days from
issuance of this notice, else the directions mentioned above may be confirmed without any
further notice/ correspondence to you in this regard.

Yours Sincerely,

—

(Neeraj Sharma)
Regional Officer
Copy to — 1\1[/ ster File

Regional Officer
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M/s SBE STONES INTERNATIONAL,
Khasra No. 2220/799, 2222/799, Gidani,
Tehsil & District: Dudu,

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended
directions for closure under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981.

Ref: - 1. Consent to Operate issued vide this office letter dated 18.05.2023.
2. Inspection of the industry carried out on 27.11.2024.

Sir, ' : ‘ : ‘

This 1s without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

for violation of various provisions as under: -

1.  Whereas the Air (Prevention & Control of Pollution) Act (hereinafter called as ‘the Air
Act’) has come into force in the whole of the State of Rajasthan with effect from
16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter
called as "the Water Act") has come into force in the whole of the State of Rajasthan
with effect from 23.03.1974.

3. And whereas the Air and Water Acts has been enacted to provide for the prevention and
control of Air and Water pollution and for maintaining and restoring the wholesomeness
of air and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board
(bereinafter called as ‘the Board’) has been conferred power to take such steps as are
deemed necessary for the prevention and control and abatement of water & air pollution.

5. Whereas the Environment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),
came into force in the whole of the country with effect from 19.11.1986.

6.  And whereas, an industry is being operated in the name & style of M/s SBE STONES
INTERNATIONAL, Khasra No. 2220/799, 2222/799, Gidani, Tehsil & District:
Dudu and engaged in production of Granite/ Marble Slab.

7. And whereas, State Board has accorded Consent to Operate vide this office letter dated
18.05.2023 for manufacturing of Granite/ Marble Slab with validity up to 30.11.2032
and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 27.11.2024 for

~ compliance purpose and following non-compliances were observed:
i. No record of slurry generation and disposal maintained.

il. No CGWA Permission.
iii. Plantation less than 33%.
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9.  And whereas, the above observations clearly show that the pollution control measures
adopted by the unit are not adequate and the industry has also failed to comply with the
consent conditions.

10. And whereas, the above stated non-compliances and violations of the provisions of the
Water & Air Acts have been viewed seriously by the Board.

11. And whereas, the State Board may, in exercise of the powers conferred upon it under
the provisions of Section 33 (A) of Water Act & Section 31 (A) of Air Act and in
performance of its functions under the said act, issue directions in writing to any person,
officer or any authority and such person, officer or authority shall be bound to comply
with such directions which includes the power to direct: -

(a) Revocation of the Consent to Operate granted vide this office letter dated
18.05.2023.

(b) The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions
be not confirmed. In case, you wish to submit any objection/clarifications to above, you can
do so by sending your reply by post or by appearing in personal or through duly authorized
and instructed person along with documentary evidences to this office within 10 days from
issuance of this notice, else the directions mentioned above may be confirmed without any
further notice/ correspondence to you in this regard.

Yours Sincerely,

(Neeraj Sharma)
£ Regional Officer
Copy to — Master File

/
Regional Officer
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F. No. RPCB/ROJP(S)/Dudu-164/5590 Date: 05.12.2024

M/s Shree Ram Mega Structure Private Limited,
Khasra No. 630/2, 638/633, 631/2, 634/3, Gram Panchayat-Godani,
Village-Chadarmool, Tehsil & District: Dudu,

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended
directions for closure under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981.

Ref: - 1. Consent to Operate issued vide this office letter dated 29.11.2023.
2. Inspection of the industry carried out on 29.11.2024.

'SiI’, ‘ . v .

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

for violation of various provisions as under: -

1. Whereas the Air (Prevention & Control of Pollution) Act (hereinafter called as ‘the Air
Act’) has come into force in the whole of the State of Rajasthan with effect from
16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter
called as "the Water Act") has come into force in the whole of the State of Rajasthan
with effect from 23.03.1974.

3. And whereas the Air and Water Acts has been enacted to provide for the prevention and
control of Air and Water pollution and for maintaining and restoring the wholesomeness
of air and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board’) has been conferred power to take such steps as are
deemed necessary for the prevention and control and abatement of water & air pollution.

5. Whereas the Environment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),
came into force in the whole of the country with effect from 19.11.1986.

6.  And whereas, an industry is being operated in the name & style of M/s Shree Ram
Mega Structure Private Limited, Khasra No. 630/2, 638/633, 631/2, 634/3, Gram
Panchayat-Godani, Village-Chadarmool, Tehsil & District: Dudu and engaged in
production of Granite/ Marble Slab.

7. And whereas, State Board has accorded Consent to Operate vide this office letter dated
29.11.2023 for manufacturing of Granite/ Marble Slab with validity up to 31.07.2033
and the conditions stipulated therein.

8.  And whereas, inspection of the industry has been carried out on 29.11.2024 for
compliance purpose and following non-compliances were observed:

i. No CGWA Permission.

9.  And whereas, the above observations clearly show that the pollution control measures
adopted by the unit are not adequate and the industry has also failed to comply with the
consent conditions.
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10. And whereas, the above stated non-compliances and violations of the provisions of the
Water & Air Acts have been viewed seriously by the Board.

11. And whereas, the State Board may, in exercise of the powers conferred upon it under
the provisions of Section 33 (A) of Water Act & Section 31 (A) of Air Act and in
performance of its functions under the said act, issue directions in writing to any person,
officer or any authority and such person, officer or authority shall be bound to comply
with such directions which includes the power to direct: -

(a) Revocation of the Consent to Operate granted vide this office letter dated
29.11.2023.

(b) The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions
be not confirmed. In case, you wish to submit any objection/clarifications to above, you can
do so by sending your reply by post or by appearing in personal or through duly authorized
and instructed person along with documentary evidences to this office within 10 days from
issuance of this notice, else the directions mentioned above may be confirmed without any
further notice/ correspondence to you in this regard.

Yours Sincerely,

(Neeraj Sharma)

Regional Officer
Copy to — Master File
/

Regional Officer
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F. No. RPCB/ROJP(S)/Dudu-170/5591 Date: 05.12.2024

M/s MAGNATIX ROCKS PRIVATE LIMITED,
KHASRA No. 2313/632, 2316/2242, 2318/630, 631,
ON HIGHWAY NH-8, GIDANI, Tehsil & District: Dudu,

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended
directions for closure under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981.

Ref: - 1. Consent to Operate issued vide this office letter dated 01.11.2023.
2. Inspection of the industry carried out on 26.11.2024.

Sir, ; : . .

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

for violation of various provisions as under: -

1.  Whereas the Air (Prevention & Control of Pollution) Act (hereinafter called as ‘the Air
Act’) has come into force in the whole of the State of Rajasthan with effect from
16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter
called as "the Water Act") has come into force in the whole of the State of Rajasthan
with effect from 23.03.1974.

3. And whereas the Air and Water Acts has been enacted to provide for the prevention and
control of Air and Water pollution and for maintaining and restoring the wholesomeness
of air and water, respectively.

4.  And whereas keeping this in view the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board”) has been conferred power to take such steps as are
deemed necessary for the prevention and control and abatement of water & air pollution.

5.  Whereas the Environment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),
came into force in the whole of the country with effect from 19.11.1986.

6. And whereas, an industry is being operated in the name & style of M/s MAGNATIX
ROCKS PRIVATE LIMITED, KHASRA No. 2313/632, 2316/2242, 2318/630, 631,
ON HIGHWAY NH- 8, GIDANI, Tehsil & District: Dudu and engaged in production
of Granite/ Marble Slab.

7.  And whereas, State Board has accorded Consent to Operate vide this office letter dated
01.11.2023 for manufacturing of Granite/ Marble Slab with validity up to 31.08.2033
and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 26.11.2024 for
compliance purpose and following non-compliances were observed:

i. No record of slurry generation and disposal maintained.
ii. No CGWA Permission.
ili. Plantation less than 33%.
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9.  And whereas, the above observations clearly show that the pollution control measures
adopted by the unit are not adequate and the industry has also failed to comply with the
consent conditions.

10. And whereas, the above stated non-compliances and violations of the provisions of the
Water & Air Acts have been viewed seriously by the Board.

11. And whereas, the State Board may, in exercise of the powers conferred upon it under
the provisions of Section 33 (A) of Water Act & Section 31 (A) of Air Act and in
performance of its functions under the said act, issue directions in writing to any person,
officer or any authority and such person, officer or authority shall be bound to comply
with such directions which includes the power to direct: -

(a) Revocation of the Consent to Operate granted vide this office letter dated
01.11.2023.
" (b) The closure, prohibition or regulation of any industry, operation or process or
(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions
be not confirmed. In case, you wish to submit any objection/clarifications to above, you can
do so by sending your reply by post or by appearing in personal or through duly authorized
and instructed person along with documentary evidences to this office within 10 days from
issuance of this notice, else the directions mentioned above may be confirmed without any
further notice/ correspondence to you in this regard.

Yours Sincerely,

P e
(Neeraj Sharm:i)

Regional Officer
Copy to — Master File

Regional Officer
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F. No. RPCB/ROJP(S)/Bagru-403/5592 Date: 05.12.2024

M/s AGARWAL NATURAL STONES LLP,
/L5, SOLITIARE INDUSTRIAL PARK, BAGRU,
Tehsil: Sanganer, District: Jaipur,

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended
directions for closure under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981.

Ref: - 1. Consent to Operate issued vide this office letter dated 25.03.2021.
2. Inspection of the industry carried out on 04.12.2024.

Sir, , '

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

for violation of various provisions as under: -

1. Whereas the Air (Prevention & Control of Pollution) Act (hereinafter called as ‘the Air
Act’) has come into force in the whole of the State of Rajasthan with effect from
16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter
called as "the Water Act") has come into force in the whole of the State of Rajasthan
with effect from 23.03.1974.

3. And whereas the Air and Water Acts has been enacted to provide for the prevention and
control of Air and Water pollution and for maintaining and restoring the wholesomeness
of air and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board’) has been conferred power to take such steps as are
deemed necessary for the prevention and control and abatement of water & air pollution.

5. Whereas the Environment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),
came into force in the whole of the country with effect from 19.11.1986.

6. And whereas, an industry is being operated in the name & style of M/s AGARWAL
NATURAL STONES LLP, I/I-5, SOLITIARE INDUSTRIAL PARK, BAGRU,
Tehsil: Sanganer, District: Jaipur and engaged in production of Marble Slab.

7.  And whereas, State Board has accorded Consent to Operate vide this office letter dated
25.03.2021 for manufacturing of Marble Slab with validity up to 28.02.2031 and the
conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 04.12.2024 for
compliance purpose and following non-compliances were observed:

i. No record of slurry generation and disposal maintained.
ii. No CGWA Permission.
iii. Plantation less than 33%.
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9.  And whereas, the above observations clearly show that the pollution control measures
adopted by the unit are not adequate and the industry has also failed to comply with the
consent conditions.

10. And whereas, the above stated non-compliances and violations of the provisions of the
Water & Air Acts have been viewed seriously by the Board.

11. And whereas, the State Board may, in exercise of the powers conferred upon it under
the provisions of Section 33 (A) of Water Act & Section 31 (A) of Air Act and in
performance of its functions under the said act, issue directions in writing to any person,
officer or any authority and such person, officer or authority shall be bound to comply
with such directions which includes the power to direct: -

(a) Revocation of the Consent to Operate granted vide this office letter dated
25.03.2021.

(b) The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions
be not confirmed. In case, you wish to submit any objection/clarifications to above, you can
do so by sending your reply by post or by appearing in personal or through duly authorized
and instructed person along with documentary evidences to this office within 10 days from
issuance of this notice, else the directions mentioned above may be confirmed without any
further notice/ correspondence to you in this regard.

Yours Sincerely,

(Neeraj Sharma)

MZ Regional Officer
Copy to — 1 ster File

Regional/(,)fﬂcer
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F. No. RPCB/ROJP(S)/Dudu-113/5593 Date: 05.12.2024

M/s GRANIMAR A UNIT OF DHOLPUR BUSINESS VENTURES PVT LTD,
KHASRA NO. 891, VILLAGE- GIDANI,
Tehsil & District: Dudu,

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended
directions for closure under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981.

Ref: - 1. Consent to Operate issued vide this office letter dated 09/11/2020 & 03/01/2023.
- 2. Inspection of the industry carried out on 29.11.2024.

Sir, ' : ‘ ‘ ‘

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board”) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’ )

for violation of various provisions as under: -

1. Whereas the Air (Prevention & Control of Pollution) Act (hereinafter called as ‘the Air
Act’) has come into force in the whole of the State of Rajasthan with effect from
16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter
called as "the Water Act") has come into force in the whole of the State of Rajasthan
with effect from 23.03.1974.

3. And whereas the Air and Water Acts has been enacted to provide for the prevention and
control of Air and Water pollution and for maintaining and restoring the wholesomeness
of air and water, respectively.

4.  And whereas keeping this in view the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board”) has been conferred power to take such steps as are
deemed necessary for the prevention and control and abatement of water & air pollution.

5. Whereas the Environment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),
came into force in the whole of the country with effect from 19.11.1986.

6.  And whereas, an industry is being operated in the name & style of M/s GRANIMAR A
UNIT OF DHOLPUR BUSINESS VENTURES PVT LTD, KHASRA NO.891,
VILLAGE-GIDANI, Tehsil & District: Dudu and engaged in production of Granite/
Marble/Sand Stone Slab.

7. And whereas, State Board has accorded Consent to Operate vide this office letter dated
09/11/2020 & 03/01/2023 for manufacturing of Granite/ Marble/Sand Stone Slab with
validity up to 31.10.2025 & 31.10.2032 and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 29.11.2024 for
compliance purpose and following non-compliances were observed:

i. No record of slurry generation and disposal maintained.
ii. No CGWA Permission.
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9.  And whereas, the above observations clearly show that the pollution control measures
adopted by the unit are not adequate and the industry has also failed to comply with the
consent conditions.

10. And whereas, the above stated non-compliances and violations of the provisions of the
Water & Air Acts have been viewed seriously by the Board.

11. And whereas, the State Board may, in exercise of the powers conferred upon it under
the provisions of Section 33 (A) of Water Act & Section 31 (A) of Air Act and in
performance of its functions under the said act, issue directions in writing to any person,
officer or any authority and such person, officer or authority shall be bound to comply
with such directions which includes the power to direct: -

(a) Revocation of the Consent to Operate granted vide this office letter dated
09/11/2020 & 03/01/2023.

(b) The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions
be not confirmed. In case, you wish to submit any objection/clarifications to above, you can
do so by sending your reply by post or by appearing in personal or through duly authorized
and instructed person along with documentary evidences to this office within 10 days from
issuance of this notice, else the directions mentioned above may be confirmed without any
further notice/ correspondence to you in this regard.

Yours Sincerely,

R

(Neeraj Sharma)
Regional Officer
Copy to — Master File

i
Regional Officer
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M/s SPARKLE NATURAL RESOURCES LLP,
KHASRA NO. 2204/1644, GIDANI,
Tehsil & District: Dudu,

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended
directions for closure under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981.

Ref: - 1. Consent to Operate issued vide this office letter dated 23.02.2023.
2. Inspection of the industry carried out on 27.11.2024. '

SiI‘, : . .

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board”) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

for violation of various provisions as under: -

1. Whereas the Air (Prevention & Control of Pollution) Act (hereinafter called as ‘the Air
Act’) has come into force in the whole of the State of Rajasthan with effect from
16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter
called as "the Water Act") has come into force in the whole of the State of Rajasthan
with effect from 23.03.1974.

3. And whereas the Air and Water Acts has been enacted to provide for the prevention and
control of Air and Water pollution and for maintaining and restoring the wholesomeness
of air and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board”) has been conferred power to take such steps as are
deemed necessary for the prevention and control and abatement of water & air pollution.

5. Whereas the Environment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),
came into force in the whole of the country with effect from 19.11.1986.

6.  And whereas, an industry is being operated in the name & style of M/s SPARKLE
NATURAL RESOURCES LLP, KHASRA NO. 2204/1644, GIDANI, Tehsil &
District: Dudu and engaged in production of Granite/ Marble Slab.

7. And whereas, State Board has accorded Consent to Operate vide this office letter dated
23.02.2023 for manufacturing of Granite/ Marble Slab with validity up to 31.10.2032
and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 27.11.2024 for
compliance purpose and following non-compliances were observed:

i. No record of slurry generation and disposal maintained.
ii. No CGWA Permission.
iii. Plantation less than 33%.
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9.  And whereas, the above observations clearly show that the pollution control measures
adopted by the unit are not adequate and the industry has also failed to comply with the
consent conditions.

10. And whereas, the above stated non-compliances and violations of the provisions of the
Water & Air Acts have been viewed seriously by the Board.

11. And whereas, the State Board may, in exercise of the powers conferred upon it under
the provisions of Section 33 (A) of Water Act & Section 31 (A) of Air Act and in
performance of its functions under the said act, issue directions in writing to any person,
officer or any authority and such person, officer or authority shall be bound to comply
with such directions which includes the power to direct: -

(a) Revocation of the Consent to Operate granted vide this office letter dated
23.02.2023.

(b) The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions
be not confirmed. In case, you wish to submit any objection/clarifications to above, you can
do so by sending your reply by post or by appearing in personal or through duly authorized
and instructed person along with documentary evidences to this office within 10 days from
issuance of this notice, else the directions mentioned above may be confirmed without any
further notice/ correspondence to you in this regard.

Yours Sincerely,

(Neeraj Sharma)
Regional Officer

Copy to — Master File

Regiomfé)fﬁcer
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F. No. RPCB/ROJP(S)/Dudu-150/5595 Date: 05.12.2024

M/s TIRUPATI STONEX PVT. LTD.,
KH. NO. 386, 387, 388, 400, VILLAGE MOKHMPURA,
Tehsil & District: Dudu,

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended
directions for closure under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981.

Ref: - 1. Consent to Operate issued vide this office letter dated 25.01.2022.
2. Inspection of the industry carried out on 26.11.2024. ‘

Sir, ' o S

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act)

for violation of various provisions as under: -

1. Whereas the Air (Prevention & Control of Pollution) Act (hereinafter called as ‘the Air
Act’) has come into force in the whole of the State of Rajasthan with effect from
16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter
called as "the Water Act") has come into force in the whole of the State of Rajasthan
with effect from 23.03.1974.

3. And whereas the Air and Water Acts has been enacted to provide for the prevention and
control of Air and Water pollution and for maintaining and restoring the wholesomeness
of air and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board’) has been conferred power to take such steps as are
deemed necessary for the prevention and control and abatement of water & air pollution.

5. Whereas the Environment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),
came into force in the whole of the country with effect from 19.11.1986.

6.  And whereas, an industry is being operated in the name & style of M/s TIRUPATI
STONEX PVT. LTD., KH. NO. 386, 387, 388, 400, VILLAGE MOKHMPURA,
Tehsil & District: Dudu and engaged in production of Granite/ Marble Slab.

7. And whereas, State Board has accorded Consent to Operate vide this office letter dated
25.01.2022 for manufacturing of Granite/ Marble Slab with validity up to 30.11.2031
and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 26.11.2024 for
compliance purpose and following non-compliances were observed:

i. No record of slurry generation and disposal maintained.
ii. No CGWA Permission.

9.  And whereas, the above observations clearly show that the pollution control measures
adopted by the unit are not adequate and the industry has also failed to comply with the
consent conditions.
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10. And whereas, the above stated non-compliances and violations of the provisions of the
Water & Air Acts have been viewed seriously by the Board.

11. And whereas, the State Board may, in exercise of the powers conferred upon it under
the provisions of Section 33 (A) of Water Act & Section 31 (A) of Air Act and in
performance of its functions under the said act, issue directions in writing to any person,
officer or any authority and such person, officer or authority shall be bound to comply
with such directions which includes the power to direct: -

(a) Revocation of the Consent to Operate granted vide this office letter dated
25.01.2022.

(b) The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions
be not confirmed. In case, you wish to submit any objection/clarifications to above, you can
do so by sending your reply by post or by appearing in personal or through duly authorized
and instructed person along with documentary evidences to this office within 10 days from
issuance of this notice, else the directions mentioned above may be confirmed without any
further notice/ correspondence to you in this regard.

Yours Sincerely,

(Neeraj Sharma) -
Regional Officer
Copy to —Master File

Regional Officer
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F. No. RPCB/ROJP(S)/Dudu-121/5582 Date: 05.12.2024

M/s PACIFIC QUARTZ SURFACES LLP,
KHASRA NO. 772/183, 773/182, 774/183 & 183,
Village- Bhojpura, Tehsil & District: Dudu,

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended
directions for closure under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981.

Ref: - 1. Consent to Operate issued vide this office letter dated 01.01.2019.
2. Inspection of the industry carried out on 28.11.2024..

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board”) to initiate proceeding under the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)
& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)
for violation of various provisions as under: -

1. Whereas the Air (Prevention & Control of Pollution) Act (hereinafter called as ‘the Air
Act’) has come into force in the whole of the State of Rajasthan with effect from
16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter
called as "the Water Act") has come into force in the whole of the State of Rajasthan
with effect from 23.03.1974.

3. And whereas the Air and Water Acts has been enacted to provide for the prevention and
control of Air and Water pollution and for maintaining and restoring the wholesomeness
of air and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board”) has been conferred power to take such steps as are
deemed necessary for the prevention and control and abatement of water & air pollution.

5. Whereas the Environment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),
came into force in the whole of the country with effect from 19.11.1986.

6.  And whereas, an industry is being operated in the name & style of M/s PACIFIC
QUARTZ SURFACES LLP, KHASRA NO. 772/183, 773/182, 774/183 & 183
Village- Bhojpura, Tehsil & District: Dudu and engaged in production of Engineered
Quartz Slab.

7. And whereas, State Board has accorded Consent to Operate vide this office letter dated
01.01.2019 for manufacturing of Engineered Quartz Slab with validity up to 31.08.2028
and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 28.11.2024 for
compliance purpose and following non-compliances were observed:

i. No record of slurry generation and disposal maintained.

ii. No CGWA Permission.
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9.  And whereas, the above observations clearly show that the pollution control measures
adopted by the unit are not adequate and the industry has also failed to comply with the
consent conditions.

10. And whereas, the above stated non-compliances and violations of the provisions of the
Water & Air Acts have been viewed seriously by the Board.

11. And whereas, the State Board may, in exercise of the powers conferred upon it under
the provisions of Section 33 (A) of Water Act & Section 31 (A) of Air Act and in
performance of its functions under the said act, issue directions in writing to any person,
officer or any authority and such person, officer or authority shall be bound to comply
with such directions which includes the power to direct: -

(a) Revocation of the Consent to Operate granted vide this office letter dated
01.01.2019.

(b) The closure, prohibition or regulation of any industry, operation or process or -

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions
be not confirmed. In case, you wish to submit any objection/clarifications to above, you can
do so by sending your reply by post or by appearing in personal or through duly authorized
and instructed person along with documentary evidences to this office within 10 days from
issuance of this notice, else the directions mentioned above may be confirmed without any
further notice/ correspondence to you in this regard.

Yours Sincerely,

p——>
—
)

(Neeraj Sharma)
Regional Officer
Copy to —Master File

/,,
/

y
Regional Officer
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/
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F. No. RPCB/ROJP(S)/Dudu-159/5583 Date: 05.12.2024

M/s ARTINO QUARTZ PRIVATE LIMITED,
Khasra No. 2285/1511, 2307/2282,
Village: Gidani, Tehsil & District: Dudu,

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended
directions for closure under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981.

Ref: - 1. Consent to Operate issued vide this office letter dated 06.09.2023.
' 2. Inspection of the industry carried out on 28.11.2024. '

Sir, ' ' o -

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

for violation of various provisions as under: -

1. Whereas the Air (Prevention & Control of Pollution) Act (hereinafter called as ‘the Air
Act’) has come into force in the whole of the State of Rajasthan with effect from
16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter
called as "the Water Act") has come into force in the whole of the State of Rajasthan
with effect from 23.03.1974.

3. And whereas the Air and Water Acts has been enacted to provide for the prevention and
control of Air and Water pollution and for maintaining and restoring the wholesomeness
of air and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board”) has been conferred power to take such steps as are
deemed necessary for the prevention and control and abatement of water & air pollution.

5. Whereas the Environment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),
came into force in the whole of the country with effect from 19.11.1986.

6. And whereas, an industry is being operated in the name & style of M/s ARTINO
QUARTZ PRIVATE LIMITED, Khasra No. 2285/1511, 2307/2282 Village: Gidani,
Tehsil & District: Dudu and engaged in production of Engineered Quartz Slab.

7. And whereas, State Board has accorded Consent to Operate vide this office letter dated
06.09.2023 for manufacturing of Engineered Quartz Slab with validity up to 31.07.2033
and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 28.11.2024 for
compliance purpose and following non-compliances were observed:

i. No record of slurry generation and disposal maintained.
ii. No CGWA Permission.

9. And whereas, the above observations clearly show that the pollution control measures
adopted by the unit are not adequate and the industry has also failed to comply with the
consent conditions.



Regional Office (South) A2 re
Rajasthan State Pollution Control Board \%% LiFE

8/263, Malviya Nagar, Jaipur ‘égsislfgrl]emfg;t
Phone: 0141-4068311, e-mail: ro.jaipursouth@gmail.com

10. And whereas, the above stated non-compliances and violations of the provisions of the
Water & Air Acts have been viewed seriously by the Board.

11. And whereas, the State Board may, in exercise of the powers conferred upon it under
the provisions of Section 33 (A) of Water Act & Section 31 (A) of Air Act and in
performance of its functions under the said act, issue directions in writing to any person,
officer or any authority and such person, officer or authority shall be bound to comply
with such directions which includes the power to direct: -

(a) Revocation of the Consent to Operate granted vide this office letter dated
06.09.2023. _

(b) The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions
be not confirmed. In case, you wish to submit any objection/clarifications to above, you can
do so by sending your reply by post or by appearing in personal or through duly authorized
and instructed person along with documentary evidences to this office within 10 days from
issuance of this notice, else the directions mentioned above may be confirmed without any
further notice/ correspondence to you in this regard.

Yours Sincerely,

(Neeraj Sharma)

M/ Regional Officer
Copy to — Master File

/

Regiqnﬁl Officer
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F. No. RPCB/ROJP(S)/Dudu-160/5584 Date: 05.12.2024

M/s JBB STONES INDIA PRIVATE LIMITED,
Khasra No. 2224/1614, Village Gidani,
Tehsil & District: Dudu,

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended
directions for closure under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981.

Ref: - 1. Consent to Operate issued vide this office letter dated 26.05.2023.
2. Inspection of the industry carried out on 27.11.2024.

Sir, ' ' o -

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

for violation of various provisions as under: -

1. Whereas the Air (Prevention & Control of Pollution) Act (hereinafter called as ‘the Air
Act’) has come into force in the whole of the State of Rajasthan with effect from
16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter
called as "the Water Act") has come into force in the whole of the State of Rajasthan
with effect from 23.03.1974.

3. And whereas the Air and Water Acts has been enacted to provide for the prevention and
control of Air and Water pollution and for maintaining and restoring the wholesomeness
of air and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board”) has been conferred power to take such steps as are
deemed necessary for the prevention and control and abatement of water & air pollution.

5. Whereas the Environment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),
came into force in the whole of the country with effect from 19.11.1986.

6.  And whereas, an industry is being operated in the name & style of M/s JBB STONES
INDIA PRIVATE LIMITED, Khasra No. 2224/1614, Village Gidani, Tehsil &
District: Dudu and engaged in production of Engineered Quartz Slab.

7. And whereas, State Board has accorded Consent to Operate vide this office letter dated
26.05.2023 for manufacturing of Engineered Quartz Slab with validity up to 31.01.2033
and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 27.11.2024 for
compliance purpose and following non-compliances were observed:

i. No record of slurry generation and disposal maintained.
ii. No CGWA Permission.
iii. Plantation less than 33%.
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9.  And whereas, the above observations clearly show that the pollution control measures
adopted by the unit are not adequate and the industry has also failed to comply with the
consent conditions.

10. And whereas, the above stated non-compliances and violations of the provisions of the
Water & Air Acts have been viewed seriously by the Board.

11. And whereas, the State Board may, in exercise of the powers conferred upon it under
the provisions of Section 33 (A) of Water Act & Section 31 (A) of Air Act and in
performance of its functions under the said act, issue directions in writing to any person,
officer or any authority and such person, officer or authority shall be bound to comply
with such directions which includes the power to direct: -

(a) Revocation of the Consent to Operate granted vide this office letter dated
26.05.2023.

(b) The closure, prohibition or regulation of any industry, operation or process or |

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions
be not confirmed. In case, you wish to submit any objection/clarifications to above, you can
do so by sending your reply by post or by appearing in personal or through duly authorized
and instructed person along with documentary evidences to this office within 10 days from
issuance of this notice, else the directions mentioned above may be confirmed without any
further notice/ correspondence to you in this regard.

Yours Sincerely,

(Neeraj Sharma)
Regional Officer
Copy to — Master File

/
Regionﬁf Officer
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F.No. RPCB/ROJP/S/ Gen-08/ < X3 [ Date: 05.12.2024
Regional Director,
Central Ground Water Board,
6 A, Jhalana Doogri, Jaipur.
Sub:- Regarding permission from CGWA.
Ref:- Hon’ble NGT order dated 29.08.2024.
Sir,

With reference to above cited subject, it is submitted that Hon’ble NGT has
passed order on 29.08.2024 in O.A. No. 204/2024 (CZ) in the matter of Narendra
Singh Bradwal and Union of India & Others and formed a Joint Committee. Joint
Committee was visited various units in Tehsil Dudu and observed that units having
borewell in the premises to withdrawal of ground water and not submitted copy of
CGWA permission.

A list of units are enclosed with request to check status of CGWA permission
and take appropriate action according to law.

Submitted for information and further necessary action.

Yours sincerely,

Encls : As above.

(Neeraj Sharma)
Regional Officer

P
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List of Units having Bore-well and not submitted CGWA NOC

Sr. No. Name & address
PACIFIC QUARTZ SURFACES LLP, KHASRA 772/183,773/182,774/183 & 183 Village- Bhojpura,
1 Tehsil & District: Dudu
ARTINO QUARTZ PRIVATE LIMITED, Khasra No 2285/1511, 2307/2282 Village
2 Gidani Tehsil & District: Dudu
JBB STONES INDIA PRIVATE LIMITED, Khasra No 2224/1614 Village Gidani
3 Tehsil & District: Dudu
UNIVERSAL QUARTZ & NATURAL STONE PVT. LTD, KH. NO. 528, 531, 532, 533/2, VILL-PALU
4 KALAN, Tehsil & District: Dudu
Tripura Stones Pvt. Ltd., Revenue Village
5 Gidani, Tehsil & District: Dudu
SPARKLE NATURAL RESOURCES LLP, KHASRA NO 2204 /1644 GIDANI
6 Tehsil & District: Dudu
TIRUPATI STONEX PVT. LTD., KH. NO. 386, 387, 388, 400, VILLAGE MOKHMPURA, Tehsil &
7 District: Dudu
MIRACLE STONE IMPEX PVT.LTD, KHASRA
NO. 181, 2292/182, 183, 2294/184, 2296 /185, Village- Akhepura
8 Tehsil & District: Dudu
9 TAJ GRANITES PVT. LTD., AJIMER ROAD NH-8, GIDHANI Tehsil & District: Dudu
SBE STONES INTERNATIONAL, Khasara No 2220/799,2222/799 Gidani
10 Tehsil & District: Dudu
Shree Ram Mega Structure Private Limited, Khasra NO
630/2,638/633, 631/2, 634/3, Gram Panchayat-Godani, Village-Chadarmool,
11 Tehsil & District: Dudu
MAGNATIX ROCKS PRIVATE LIMITED, KHASRA NO 2313/632,2316/2242,2318/630,
12 631 ON HIGHWAY NH-8, GIDANI Tehsil & District: Dudu
AGARWAL NATURAL STONES LLP, 1/1--5 SOLITIARE INDUSTRIAL PARK, BAGRU Tehsil:
13 Sanganer District: Jaipur

14

GRANIMAR A UNIT OF DHOLPUR BUSINESS VENTURES PVT LTD, KHASRA
NO-891, VILLAGE-GIDANI Tehsil & District: Dudu




